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DBTAttk) DMiikANDs rdn O^euras Of 
rtmisiikY o r  |WA>iCE, t>!Ai(uud^T, 
f i t m .  OT PiiHLiAiinkiAtrr ArfUOn 

j-Tc. W r  Y v n - n

THE MINISTER OF  FI?<ANCE 
AND REVENUE AND BANKING 
(SHRI H. M. P A T E L ); I beg to lay 
on the Table—

(1) A  copy jot t>ie Detailed 
Demands for Grants (Hindi 
and English versions) of the 
Ministry o f Finance for IS"}?-

[J’ laccd in Library. See 
No. L t-6 56 /7 7 .]

(2) A  copy o f the Detailed 
Demands for Grants (Hindi 
and English verrions) o f Par- 
lian'.eht, Department o f Par
liamentary Affairp, Secretaries 
of the President and Vice
President and Union Public 
Service Commission for 1977- 
7B. [Placed in Library. See 
No. LT-657/77.]

DETAIUn) DiEMANBB FOR GRANTS OF 
M inistry of Com m unications, D e
mands FOP G r a n t s  poh e x p e n d i t u r e  

BY Central Gogt. on P & T  D eptt.
FOR 1977-78

THE MINISTER OF COMMUNI
CATIONS (SHRI BRIJLAL V E R M A ): 
I beg to lay on the TaVle—

(1) A  copy of the Detailed 
Demands for Grants (Hindi 
and English versions) of the 
Ministry of Communications 
for 1977-78. [Placed in L ib
rary. See No. LT-658/77.]

, (2) A  copy of the Demands for 
Griants for expenditure of 
the Central Governm ent on 
the Indian Posts and Tele
graphs Department for 1977
78 (tiindi and Soelish  ver
sions). [Placed in Library. 
9mt No. L T ^««/7T .9

IZ M

QUESTION OF PRIVILiXSE 
A O M N S T  SH RI KISHORE J. TAN NA 
OF laCSSRS. JAM N ADAS M AD H - 

A V JI & CO., BOM BAY—Contd.

MR. D EPU TY-SPEAKER: Yester
day, Shri Jyotirm oy Bosu sought to 
raise a question o f privilege ^iigainst 
Shri Kishore J. Tanna of M /s. Jam na- 
das Madhavji and Company, Bombay, 
for making alleged insinuations in a 
letter to the Editor published in the 
Times o f India, New Delhi dated 
the 11th July 1977, in resp«ct 6t  a 
statement made by the Minister of 
Cotnmerce and Civil Sijj^ltes (iShti 
Mohan Dharia) in the Lolc Sabha on 
the 27th June, 1977 during a discus
sion on Demands for Qrai^ts o f the 
M inhtries ot Com m erce and Civil 
Supplies and Cooperation.

I am referring this matter to the 
Committee o f Privileges under Rule 
227 o f the Rales Ot Procedure and 
Conduct of Business in Lok Sabha 
for examination and report.

SHRI JYOTIRM OY BOSU (Dia
mond H arbou r): I am much obliged 
to you.
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RE. BUSINESS OF THE HOUSE

SHRI HARl VISHNU KAMATH 
(Hoshangabad); Sir under Rule 376 (1) 
of the Rules of Procedure, I would like 
to raise a point of order with regard 
to the business of the House. I may 
invite your kind attention to Butlefin 
Part II of June 25, according to which 
the Demands for Grants of the Ministry 
of Energy follow immediately after the 
Demands for Grants of the Ministry of 
Home Affairs and the Demands for 
Grants of the Ministry o f Information 
and Broadcasting come after the De
mands for Grants of the Ministry of 
Energy. I find from tom orrows ten 
tative list of business that already the 
Demands for Grants for the Ministry 
of Energy have been listed for tomor
row. I dare say you will agree and 
hon. Members on both sides of the 
House will agree that t»iis House has 
not been lacking in energy, and the 
energetic House would not mind if 
the Demands tor Grants o f the Minis
try of Energy are taken up after the 
Demands for Grants o f ihe Ministry 
of Information and Broadcasting, 
which is far more important.

MR. DEPUTY-SPEAKER: I have
received your letter and we have gone 
through the whole thing and we find 
that the Demands for Grants of the 
Ministry of Information and Broad
casting also can be debated for a few 
hours after the Demands for Grants 
for the Ministry of Energy according 
to tfae present arrangements. It would 
not get guillotined; that is what we 
see from the present timingis. We cah
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cut down the time we spent on the 
Ministry of Energy,

SHRI HARI VISHNU KAMATH: The 
Demands for Grants of the M inistry of 
Home Affairs will take eight hours, and 
these will be taken up at 2.00 or 2..30 
today.

MR. DEPUTY-SPEAKER: We shall
see that I&B Ministry is also 
taken up for a few hours, I do not 
think, it will be guillotined.

SHRI HARI VISHNU KAMATH; If 
that is the case, we have no objection.

12.39 hrs.

DEMANDS' FOR GRANTS—contd.

M in i s t r y  o f  L a b o u r —conld.

MR. DEPUTY-SPEAKER: Now we
take up further discussion on the De
mands for Grants under the control of 
the Ministry of Labour. The Minister.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR (SHRI 
RAVINDRA VARM A): Mr. Deputy-
Speaker, Sir, I am deeply grateful to 
the hon. Members who have participat
ed in the debate on the Demands for 
Grants of the Ministry of Labour. I am 
sincerely beholden to them for the kind 
words that they have spoken about me 
and the good wishes that they have 
extended to me. I was particularly im
pressed by the fact that the debate 
was on an extremely constructive note 
and all the distinguished hon. Members 
who spoke and participated in the 
debate made constructive suggestions 
and examined the various aspects of 
the problems that the Ministry faces 
and the work that the Ministry is res
ponsible for. I shall also approach my 
task of replying to the debate in a spi
rit o f introsppctiom rather than In a 
spirit of acrimony about the past or 
flamboyance about the future.

•Mov«d with the recommendation the Vice-I^resident acting as President.


